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The Goa, Daman- and Diu-Legislative Diploma No. 1984
dated 1441960 (Fourth Amendmenﬂ Bil! 1984

(s.u No. 4 of |9s4)
o »'BEL

to further a.mcnd the Legzslatwe sz.ptoma No. 1984
dated 14-4-1960 o

Be it enacted by the Leglsla,tlve Assembly of Goa,
Daman and Diu in the Thlrty-flfth Year- of the
Repubhc of Indla. as follows —

1 Short tltle and commencement —_— (1) This Ack. ¢
may be called the Goa, Daman and Diu Leglslatwe
Diploma No. 1984 -dated 14-4-1960 (Fourth Amend-.
ment) Act 1984

(2) It shall come mto force at\once

2 Amendment of Artmcle 13 —-In Artlcle 13 of

‘the Legislative Diploma No. 1984 dated 14-4-1960, =

after the words “deposited in any”, the words
“Na,txom,hsed Bank or-any” shall be mserted



s

- Statement of Obijects and*Reasofs -

As. per Article 13 of the ‘Legislative Diploma-

~ No. 1984 dated 14-4-1960, the ‘funds of the Prove-

%

- Panaji,

doria de Assistencia Publica is to be deposited in.
any Cooperative Bank notified by the Administrator

in the Official Gazette. However, in this territory,
all* the Nationalised Banks, are advancing small
loans to needy persons under various schemes drawn
up under the 20-Point Programme of the Prime
Minister. Consequent upon the restricting. the Pro-
vedoria to deposit its funds only in Cooperative
Banks, the Nationalised Banks are finding it difficult

to finance.

to implement various schemes for- Wthh they have .

2. Earlier, the Provedoria is to distr’fbute its funds

‘amongst all the banks including Cooperative Banks
- and these funds were in turn ‘were being: used by

the Banks to assist small bm'rowefs

3. The amendment seeks to enable the vaedonav
to deposit their funds in Nationalised Banks also so
that, the programme which is meant for upliftmen{:
of weaker sectmns are not. Jeopardlsed

Fmanclal Memorandum

No fmanclal 1mp11cat10ns are mvcxlvea in the Bill.

| SHRI C. U. CHODANRAR
6th March, 1984. M.Li &
Assembly Hall,

.. M. M. NAIK
Panaji,

Seeretary to the | gislative
12th March, 1984. Assembly of Goa, Damsn and Dii.
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{Annexure to _Bm No. 4 of 1984)

The Goa, Daman and Diu Legislative Diploma No. 1934
dated 14-4-1960 (Fourth Amendment) Bill, 1984

D T R T P

Article - 18, — The - Administrator shall under notification
published in the Official Gazette, determine that the funds
' of Provedoria de Assigtencia Publica be deposited in any
Co-operative Bank Limited. The withdrawals of the funds
go deposited shall be made by cheques signed by the Director
of Provedoria and Administrative-cum-Accounts Officer.

Assembly Hall, M M.NAIK
Panaji, P

. Secretary to the Legislative
12th March, 1984. Assembly of Goa, Daman and Diu.



